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(1} lam & candidate sét up by o {name of the palitical party )/ am contesting as un
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(1 Details of PAN and status of filing of Income Lax return :
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{3) The followlag case(s) is’ are peading ngainst me in which eognizance has been 1aken by the cowrt:-

ET&M Descriptian
{a) | The detalls of cases where the court has 1aken
cognizence, Sections of the Act end description MNA
of the offence for which cognizence taken :
(k) | Neame of the court, Case No. and Date of order
waking cognizance : HoA
fe) Appeal (5)/ Application(s) far revision o
(if any) filed against the sbove orders) : MA
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(5p That | give beveis below the details of voe assvts (movable and bamovable ete.) ol myseli.

my ipouse and all dependents:
A Dernlls of movable assets ;
(Nate;

1. Asssta in joing naime indicaling the extent of juint awnership will also have 1o be given
2. In case of deposlInvestment, the delsils ingluding Serial Number, Amount, Dale of Depesit, the Scheme.
Heme of Bank/ Institution and Branch are o be given
3, Value of Bonds/Share/Debentures as per the current macket value in Stock Exchange In respect of listed
companics and as per books in case of non- histed companies should be given.
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5. Details-

*, here mcans & person, substintially dependent on the income of the candidsie.
including amount is 10 be given scparaicly in respect of each invesiment}
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and invesimeni in eny Flnancial
Instrument in Post office o
Insprance Company and the
Emount

NIL

Personal loansfadvance given o
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firm, Company, Trust éle, and

olher receivables from deblors

and the amount.
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ﬁ Descriplion Self Spouye | Dapendeni-1 Depeadeni-2 | Depeadent-d
No

0| Aecicelture! Land :
o Location(s) NIk NIk ML NIL ML

A rrﬁul mesauremeni in
acres)

( Yes or RO) —_— — — ==

Dtz of purchess in case of salf
ncquirad properly —r — —_— =
Cost of Land (in case of
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| (Yes or NO)
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(6} 1 give herein below the details of lisbllities! dues 1o prblic financial institntions and government :-
{Note: Plense ghve separate detalls of name of Bank , lastitution, satity or individual and amosnt for each iiem)
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Name of Bank ar Fl
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Mature of loan
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Cegver pavent Dues:
Cues 10 departments dealing
with povernmient
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| |

Ducs to departments dealing
with supply of water
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"Dues (0 departments dealing
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(7) Detailsof profession or sccupation:

© Self..HR.ANY..
b. Spouse .ALe.. ALLY

() My efucationsl qualifieation is a5 wnder:

(Give detsill of highest School / University educalion with il form of the cerilicate diploma/ degree course)
{Mame of the Seheal /Collegs/ University and the yzar in which the course wes completed. )

{8). ABSTRACT OF THE DETALLS GIVEN IN (1) TO (8) ABOVE:

1. | Mume of the candldate Sh./Smr/HKum, :

- 4ved Rukgnuddin Ahwmad
R o o BA™iq, Kamhaviva , Baisi, PuTmeq-£593|IS
3. | Mumber and Name of the constitusncy and

et Bals1 (81) _“
3.| Name of the Political pasty which sef up the
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{c) Total pumber of Pending ases where the = S
court {5} have tsken cognizuncs
5. | PAN of i Yeur for which last | 1.8 Incame Shawn
= Incume Tax Return filed e
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{b} Spause:
[ ZEE
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Development Cost of -
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{ii} Loans from Bank,
Finzncial Instltutions _ — it — —
__| others (Tetal)
3. | Highest educational qualificatlon-
{Give details of School / University education with full form of the cenificate/ diploms’ degres
course) (Mame of the School /College/ University and the year in which the course was completed. )

VERIFICATION

L, the deponent, ahove named, do hereby verify and declare that the contems of this affidavit are true and comect 10 the
bﬂlﬂf?ﬁ knowledge and belief, no pant of it is false and nothing material has been concaaled thers from. | flrther

{QMh;nmufmvkﬂmrwﬁng case againat me other than those mentioned in llems 3 and 4 above,
{b) Loy spouse, or my dependents do not have eny asset or Habillty, other than those mentioned In liems 5 ond 6

Verfiedat, PATNA . tiswhe... D) 309 . dayof.... 293 JULY LS




Mote: 1. Affidavit should be filed latest by 3.110 PM on the last date of Fillng nominations. -
= & Affidavit siould be swomn before an Uil Commissioner or Magistrute of the First Class ur batoie @ Natairy
Public.

3. Al columns should be filled up and s column w be lefi blank, If there i oo information 1o fiisl o respent of
any item, cither “Nil™ or “Not u;plicable”™, as the case may be, should be mentioned
4 The affidavii should be cither typed or writien legibly and neathy,
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